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Directions by the Speaker under the Rules
Oof Procedure and Conduct of Business in
the Legislative assembly of the National
Capital Territory of Delhi.

In pursuance of rule 271 of the Rules of Procedure and
Conduct of Busipess in. the Legislative assembly, the follo-
. Wing directions issued by the Speaker, are here publisheds-

"COMITTEES - GENERAL DIRECTIOISY

1. Where a Department or Undertaking is required to give
evidence before a Committee on any matter, the Depurtment or

- Undertaking shall be represented by the Secretarv or the
Head of Department or the Chicf Exedutive of the Undertaking,
as the case may be g

Provided that the'Chairman of the Committee may, on a
request being made to him, permit any other Senior Officer
to represent the Department or Undertaking before the Committee,

Ze The Committec M3y require the Ministery, the Department
or Undertaking to furnish to the Delhi lissembly Secretariat

a sufficient number of Copiles of any memorandum containing
its views on the matter under discussion for circulation to
Members of the committee in advance of the date on which

the representative of the Ministry, Department or Undertaking
has to give evidence before the Committee, -

P.N. GUPTA
SECRETARY




